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Chandra Mohan Mishra'. 

1/11.10.96 	 Sri, M, L. Paswan, Registrar I/C. 

The learned counsel for the applicant Is 

present. Defects have been removed. It It be registered 

and placed before the Honble Bench for hearing on 

admission', fixing 16.10.96, 

-( M. L. Paswan PICL 	
Registrar I/C 

C.. 

I 



4Lr 

	

tiQ' 	oi,cV1 	 • 	 I 

j 	7 

IV 

4./ 28.2.97. 	Notices could not be issued as proper stpar 

not taken by the applicant. Proper requisites be fi1 

within 10 days. Thereafter notices be issued as directd 
1 

earlier. List it on 3.4.97 for direction. 
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/C8Sf 	 (v.N. Mehrotra) 
H 	 Vice—chajrrnn 	* 
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SKI 
61 	28.5.97. 

' 

None for the applicant. 
Notices have not been issued as the propre4uiS'CeS 

have not been filei. 
List b,fore the Division Bench for djiCtiofl on 

28.05.197. 	 \ 

(v .N.Mhrotra) 
vice-hairrrn 

None for the 	applicant. 

List it on 11.8.97 before the Division Bench for 

H 

 \1cL 
(U.N. i1ehtra '. 

	

ii 	 Vice-chajrn 

- 7.1 I1I1.8.97. 
	 Proper requisites not filed so Far. List it on 

1.10.97 for direction. 

i/CBS/ 	 (V.N. 1ehrotra) 

	

I 	 / 	 . Vice-chairman 

8 

1.19.97 

direction. 

Sinca Bench is 00t available, list on 

5.12.97 for directions  

JV 

	

(V.K.$rivastave) 	. 
O9y.Registr 	. 

None for the applicant. 	 ' 

Notices to respondents could not be issued&as 

proper requis ites were not f ilect. The case was adj ou.i-ned 

several times due tothis reason but even now the .requi-. 

sites have not' been filed. In the circnstarfces the 0.A. 

is disjnissea for default. 

(S.as upta) 	 (V.N.Mehrotra) 
Member(I) 	 v'ice-Chairman 

9/05.12.97 



O.A.; 4.96/96 

10/16.07.98 	Vide order dated 01/16.07.19\ 

No.137/98, the O.A. 496/96 
to its original nurrber. 

The applicant is allowed two weeks\ 

to file proper requisites.Thereaft, noti 

be± issued to the respoents. Respondents 	N, 

shall file their WIS within tour wee)çsfr 
joirider, if any, maybe filed 	t : 

We]cs thérafter. 

List on 21.0.1998 for dl. ctiz,r,  
r 

(L.R..K.Prasad) 	 (V.N.1rCL. 
SKI 	Mernber(A) 	 Vjce-C. iat'.' 

.k I  
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11/21.0998 Shri S.N.isha, cou1se1 for the appljat 

/s not tj led so far. Three ee] 
further time is allowed for the same. ejoind 

if any, may be filedxt Within three weeks thez 
after. List on 30.11.1998 for directib 

(L.R.J(.Pread) 	-' 	(V.N.Mehr tz) ZiemberA) 	 Vice_chajn 

12/30.11.98 	ijS n9i riled. 4 weeks further tir;ie ic :1C 
to file the LJS 	Rejoinder, if any, may ho nh 
within two weeks thereafter. List it on 122 ggo 
for direction. 	... 

JV 
(LAKSHP1AN JF4) 

Plember(J) 

-• -- - 
(L.R.K •'-,4Si') 

ec 

- 



0A - 496/96 

3./ 12.2.99. 	Shri S.N. Mishra, the counsel for the applicant. 

U/S not filed so far. Shri V.M.K. Sinha, the 

counsel for the respondents prays for and is allowed three 

weeks further time td file U/S. 	Rejoinder, if any,•may be 

ii filed within one week thereafter. List it on 23.3.99 for 

direction. 

/CE3/ (LAKSH111IHA) (L.R K. PRASRD) 

MEMBER 	(J) MEMBER (A) 

I 	II 

l. 

14/73 3.99 
	

As the Member (J) has not come to the 
office due to unavoidable reason list it for 
direction on 31.3 .99. 

cTh 	si.zs 
 

ii 	 Member (A) 

15./,31.3.99. 	None for the parties. U/S not yet filed. Four 

weeks further time is allowed for the same. Rejoinder,, if 

any, may be filed within two weeks thereafter. List it on 

20.5.99 for direction. 

S 	

(i'-?. 	
S. 

/CBS/. 	 (LAK5HNA JHR) 	L 	 (L.R.K. ZRAD) 

MEMBER (3) 	. 	 MEMBER 

16/20.5.1999 None for the parties. 

W/ s not filed so far. Four weeks further. time 

is aUowed to file the arne. ftejoinder,if any, may be 

filed within a week thereafter. List it for directiOn 
on 29.7.1999.

-8  

	

( Lakshman Jha ) 	 ( L.R. 	rasad 

M. 	 Member (J) 	 Member (A) 

17/29.07.99 	For want of time,ase is adjourned to 27.08. 

for direction. 

	

(L.R.K.Prasad) 	 (S.arayan) 
Member(A) 	 Vice-Chairun 

=.---- 
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OA 496/96 	 . 

18/27.8.99 	None for the parties. 	 _____ 
WS has no yet been filed. Four wee'iime A.&, 

allowed to file WS. Rejoinder, if any, may ht fuel 
within a week thereafter. List it for direction on 
4.10.99 . 

9v 	 • 	 _ 
AKJ 	(L.JH?) 	 (L.R.K.PRASAD) 

MEMBER(J) 	 MENBER(A) 

19/4.10.1999. None for the parties. 
0 

W/s not filed So far. Fair weeks further tim 
is allowed to file the Srne. List it for d1recjonI 
on 17.11,1999•  

It is oheerved from the record that nobody has 
appeared on behalf of the applicant on the last three 
occasions. Therefore, if nobody appears on: behalf 
of the applicant on the next date, the ease, will We 
dismissed for default, 

_c 

( Lakshinanjha ) 	 ( L.R.X.Prasad ). 
Member (J) 	 Memter (A) 

20/17.11.99 	None for the applicant. 	 • 
In view .f the erder aated4.i0.99, this 

OA is dismissed for default. 	• 

AKJ 	(•j) 	 (L.R.K.PRASAD) 
MENBER(J) • 	 • MEMBER(A) 

I.. 
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21 	 S  

OO 
In tjieu of the 	order passed in 

N.A.84/2OJO, list it on 6.10.2000 

L.Jha) 
(L.Hrnigliane) 

r :5. 

55,  

;22/6. 10. 2000 	Shri S.N.Mjshra, counsel for the applicant. 

c reqst, ]a5t it for hearing 

on 1 	200 0. 

:, 	 ( L.Hmingljana ) 	 ( Lahman Jha 

	

Member (A) 	 Member (J) 

...... 

23/11412. 20CC 	As per resolutjon passed by br association 

on the sad demise of B.K.asad, Sr.Advate, list 

I 	it for hearing on 16.1.2Cfl.. 

SI 

I. 	 ( L R. K. Pr asad ) 	 ( S. War ay an ) Mkb 	 himber (A) 	 Vice—Chairman 

24./ 16.1.2001. 

On the request of ShriS.N. Mishrip, the  

counsel for the applicant, list it on 15.2.2001! for 

hearing. 

/CBS/ 	(L._HINGLIANA/(M) (L.JH)/f1(j) 



25/15.2. 2001 	For want of time, 1it it for hearing 

)/M(A) 	(L;J) 

26 

22.3 01 	 por want of tinE, list it on 27.4.2001 for 

CM 	- - hear ing. 

(S . Nar ay) 
(L.R.K.Prasad) 	* 

27/ 27.4.2001 	'As the Couzt tb.I is not available because 

of cIrcuit Eitting at Ranchi, list it for hearing 

on 10.7.2001. 

SKS 	 ( L. Hmingliana )/M(A 

28.1 10.7.2001. 

For want of 0,0. , hearingH5a urned to 
16.8.2001. 

/085/ 	 GLIMNA)/(A) 

2 9/16.03.2001: 	None fOr the applicant. 

On behalf of the res ponens, lea md Sr. 
S ta x1 ing Co uris e 1 has s ubm it ted that the matte r be rather 
directed to be listed after four weeks - time by which 
t i.me he w ii]. be seeking inst ruct ions a nd(ri1ing W/s * 

- 	

-againon19.()q. 01 r 

skj 	(L.R.K.Prasad)/M(A) 	
( 	h Neelam)/V.C. 

_ \ 



us • q u  

I 30/19.092001 
	

For want bf tIme, 	aring is adjourned 
05.11.20010  

'S kJ 
	

(BjnhNeorn)Ac 

31/5.11.2001 No de for the parties. 

LiSt it for hearing on 2.4.12.2001. 	 S 

M. 	 ( 4Jha )/M(J) 	 (L.R.Icpraaad )/M(A) 

32/24.12.2001 ; Mr. SN.Mishra, Counsel for the app1icazt. 

S 	None for the respofldents. 

Let this matter be listed on 12,02,2002 for 

hearing. 

- skj 	 . . S 	 .Hminglian)/M(A) 

34/12 .2 .2002 £ No one appears on behalf of the 

applicant today. By looking the order..shëetS 

on several occasions the applicant's counsel 

was not present. However, by way of laSt 

chance be 1isted on 1.4.2002 for hearing. 

If no one appears on that date it may presume 

that the applicant has  lost his interest i 

pursuing the matterxxAM and necessary order 
9 

.SKS 
	

(Sarweshwar Jha )/Mji_-..4B.N.Si g: 



O.A. 496/1996 

35/1.411 202 	Shri S.C. Jha, JC fer t he respoents. 

This item is called out No one appears today 
on behalf of the appljcaxt, perused theorder so passed 

in this case en12.2.2002. It jaeveals that no orr had 
appeared on that date also. It further transpires that 
on several Occasions, the applicant 'S cunsel was not 
present. 	12.2.2002, byway(£ last chance a direction 

wt 
was given that if no one appea s on that date i.e. on 
1.4,2002, it my presurne"that theapplicant has lest his 
interest in pursuing  the matter and necessary order 
will be passed, 
2. 	5j2ce no oneappears CVen today on behalf 
of the applicant and also in the backound of the 
rder so passed on 12,2.2002, this 	ands 

dismissed for non prosecution. 

I 
( L.RJcprasad )/M(A) 	- ( B. N.Singh Nee1 	)/vc 


